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(e) enable the formation of an association or society or co-operative society,
as the case may be, of the allottees, or a federation of the same, under the laws
applicable: Provided that in the absence of local laws, the association of allottees,

by whatever name called, shall be formed within a period of three months of the
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(2) Nothing in sub-section (1) shall affect the right of the promoter to dispose of
the remaining flats in accordance with the provisions of this Act.
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